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Details of Immovable Assets of Mohammad Sharfuddin

Current
Market
Sl No. Mauja village Thana No| Khata No. | Khesra No Rakba D. Kewala Date Value Type of Land Value
1 Amba Kala 127 881 4711 0.35D. 09.07.2010 29800.00 Agricultural 245000.00
2 Amba Kala 127 1535 10101 0.35D. 04.10.2002 66000.00 Agricultural 245000.00
3 Amba Kala 127 2277 8665 0.11D. 17.08.1999 9000.00 Agricultural 77000.00
4 Amba Kala 127 226 8909 0.45D. 11.03.2010 182000.00 Agricultural 315000.00
5 Amba Kala 127 1840 7342, 7330 0.27D. 05.10.2007 71000.00 Agricultural 120000.00
6 Gadhaiya 129 364 518 0.15D. 29.07.2005 27000.00 Agricultural 98000.00
7 Gadhaiya 129 191 73,74 0.11D. 07.08.2000 10000.00 Agricultural 66000.00
8 Gadhaiya 129 06/424 827,589 0.34D. 05.10.2007 85000.00 Agricultural 204000.00
9 Bipahi 130 101 169 1.06D. 10.05.2001 135000.00 Agricultural 689000.00
10 Kamroli 153 589 300 0.25D. 03.05.2014 170000.00 Agricultural 170000.00
11 Sundarpur Kharauna 156 78 1,862,560 0.50D. 03.05.2014 410000.00 Agricultural 410000.00
12 Sheohar 163 1445 5538 0.75D. 15.04.2006 405000.00 Dev. Area 15000000.00
13 Sheohar 163 45 569 0.42D. 12.07.2007 213750.00 Dev. Area 12690000.00
15 Sheohar 163 38 5408 0.02D. 20.04.1992 26000.00 Commercial 3000000.00
1839550.00 33399000.00
Details of Immovable Assets of Mrs. Angoori Begum
Current
Market
Sl No. Mauja village Thana No| Khata No. | Khesra No | Rakba D./Sqft | Kewala Date Value Type of Land Value
1 Sheohar 3240 3700 Sq Ft 14.09.2015 800000 Non Agricultural 1800000
2 Sheohar 130 26 832 19D. 16.09.2016 418000 Dev. Area 600000
3 Sheohar 130 365 823 22D. 08.11.2016 485000 Dev. Area 650000
4 Patna Flat 1703000 3050000
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